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THS MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) Government have included a pro-
gramme for the introduction of 200 deep sea
fishing vessels in the public as well as
private sectors during the Fifth Five Year
Plan. In pursuance of this programme, steps
have been taken for the import of 60 Nos. of
deep sea fishing vessels under a scheme
notified in June, 1973.

The scheme notified in June, 1973 stipu
lates that allottees of vessels for import shall
construct an equivalent number of vessels
allotted to them for import at indigenous
shipyards. Construction programme of
fishing vessels in India has been
handicapped for want of proven designs. It is
now proposed to obtain designs and detailed
ship drawings from the foreign shipyards to
facilitate construction in India. It is expected
that Indian trawlers in adequate numbers
will be built in future.
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551. SHRI NAGESHWAR
PRASAD SHAHTI:

SHRI NATHI SINGH:
tt ] English translation.

[ RAJYA SABHA]

to Questions 88

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Inter-State Transport Com-
mission has enquired into as to which States
have shown slackness in running inter-State
public carriers through regular permits imder
the prescribed rules;

(b) the names of the States which have not
fully implemented them; and

(c) whether the Commission has any
scheme for supervisory arrangement for
checking these irregularities on the part of the
States?]
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t{THE DEPUTY MINISTER IN THE
MINiISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB MU-
KHERJEE): (a) and (b) Presumably, the
Hon. Members are referring to the Southern,
Western and Northern Zone  Permit
Schemes, formulated by  Inter-State
Transport Commission, for free movement
of a limited number of public carriers on
Interstate routes. If so, the position is as
under.—

youthern Zone Ihis has  been implemented

Permit Scheme by all concerred Stutes

Western Zone Madhya Pradesh and Cuar

Permit Scheme Pradesh  States alone are
ver  to inplement  this
sClicme,

Northern Zoge Ihe Srtates concerned  ar

Permit Scheme in the process of completing
the legal formalities, As

s as this 18 done, the

schieme will be ':'”f’]" e

tech,

(c) Constitutionally, executive respon-
sibility for implementation of the above
schemes rests with the concerned State
Governments. However. Inter-State Trans-
port Commission assists the State Govern-
ments in resolving differences, if any,
amongst them in regard tc- implementation
of these schemes, by holding discussions
with the States concerned.]

Import of Tractors

552. SHRIN. R. CHOUDHURY:
SHRI HARSH DEO MALA-
VIYA:

SHRI SARDAR AMJAD ALI:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have since taken
a decision on the import of tractors to meet
the requirements thereof; and

(b) if so. what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

+[ ] English translation.
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ANNASAHEB P. SHINDE): Ia) and (b)
After considering the detailed requirements
and the present manufacturing programme of
tractors in the country, Governments of India
have decided not to pursue the question
of imports of any additional tractors.

Fodder Seed Centres

553. SHR1 VITHAL GADGIL: Will
the Minister of AGRICULTURE be plea
sed to state:

ia) whether the Central Government have
decided to  establish  fodder seed
multiplication and seed production oriented
farms all over the country; and

(b) if so, the names of the sites selected in
Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI B.
P. MAURYA): (a) and Ib) The Government
of India have decided to establish two large
fodder seed production farms during the
Fifth Five Year Plan. No site has yet been
selected as the whole matter is under
consideration.

Cattle Breeding farms in States

554. SHRI VITHAL GADGIL: Will
the Minister of AGRICULTURE be plea
sed to state:

(a) whether the Central Government
have decided to set up some Centrally-
sponsored Cattle Breeding Farms in diffe
rent States; and

Ib) if so. whether any site has been se-
lected in Maharashtra for the same?

THE MINISTER OF STATE IN THI
MINISTRY OF AGRICULTURE (SHRI B.
P. MAURYA): (a) Yes. Sir.

(b) The Government of Maharashtra has
offered a site for the location of one such
farm in the State, which is under conside
ration.

Supply ot' Fertilizers to Maharashtra

555. SHR1 VITHAL GADGIL: "Will
the Minister of AGRICULTURE be plea
sed to state:

(a) whether Maharashtra Government have
received only 58.34 per cent of the



